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Price Preference to IDPL in Tenders

10024.  SHRI S. S. DAS: Will the 
Minister of PETROLEUM,  CHEMI- 
CIALS AND FERTILIZERS be pleas­
ed to state:

(a) whether it is a fact that 10 per 
cent price preference is given to 
IDPL in tenders of Central Govern* 
ment and State  Government  pur­
chases against small scale units; and

(b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND  FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) No 
price preference is given to Indian 
Drugs and Pharmaceuticals Limited 
(IDPL) in tenders of Central Govern­
ment or State Government purchases.

(b) Does not arise.
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Standards for approval of Films by 
Censor Board

10026.  SHRI MOHAN LAL PIPIL: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether it is a fact that  the 
films produced in India are required 
to be approved by the Censor Board 
of the Government before these are 
released for screening in the public;

(b) whether any standards are ob­
served by the Censor Board for exa­
mining the suitability of the films; if. 
so, the details thereof; and

(c) the total number of films  ap­
proved and/or rejected by the Censoz 
Board  during the  years 1977 and 
1978?

THE MINISTER  OF INFORMA­
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a)  and  (b) AH 
films are required to be certified by 
the Broad, of Film Censors before 
tftsy arti released for screening to Hie



7« Written Antnoert  MAY 8, 1679 Written Answers

public. For determining the suitabi­
lity of films for public exhibition, the 
Board of Film Censors examines all 
films in accordance with the provi­
sions of the Cinematograph Act, 1952 
(37 of 1952) and the guidelines issued 
thereunder. Filins suitable for un­
restricted public exhibition are given 
*V' certificates and  films, although

7*

not suitable for such exhibition but 
suitable for public exhibition restricted 
to adults are given ‘A’ certificates.

(c)  The number of films  (both 
Indian and foreign) certified by the 
Board during 1977 and 1978 is as
follows:

Year FeatuK
films

Shorts T«tal

*977.................................................................. 740 2156

1078.......................................................................... 7‘fl 191H 2676

The number of films (both  Indian and foreign) 
ing 1977 and 1978 is given below:—

refused certificates dur-

Year Fcatuies 1 railt r s Slu>i ts Total

*977 .................................................  *9 10 1 3

1378......................................................... 10 5 2 1

Termination of services of Employees 
of Neyveli Lignite Corporation during 

Emergency

10027.  SHRI A. MURUGESAN: Will 
the Minister of ENERGY be pleased
io state:

(a) how many persons were remov­
ed from service during emergency at 
Neyveli Lignite Corporation;

(b) how many have been re-instat­

ed so far; and

(c) what action has been taken to 
re-instate them on the  representa­
tions of such terminated individuals?

THE MINISTER OF STATE FOR 
MISHRA): (a) The services of 13 
officers and 27 workmen were termi­
nated in Neyveli Lignite Corporation 
Ltd. during 1975-76.

(b)  and (c). The services of the 13 
officers were terminated with refe­

rence to the contractual terms and 
the termination was approved by the 
Board of Directors of Neyveli Lignite 
Corporation. So far no officer has 
been reinstated A panel of the Board 
has been constituted to review these 
cases  All the 27 workmen were 
dismissed for specific proved miscon­
duct after following the prescribed 

departmental disciplinary procedure. 
So far, 7 workmen have been taken 
in as fresh entrants based on Labour 
Court awards/appeal; four cases have 
been rejected in appeal by State
vemment < Labour Court and one case 
has been dismissed  No dispute was 
raised In the remaining 15 case*?.

Supply of Draft through
channel

10028.  SHRI B. KOIANTHAXVEL®; 
ml the Minister of PETROT-EMJ*; 
CHEMICALS AND FERTILIZERS W 

pleased to state:

(a)  what ir* the provi*tot>» ter sP« 
dal packing to  to «*«** *ttP




